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IN THE SUPREME COURT OF- INDIA ™ - - 2

CIVIL APPELLATE JURISDICTION 5@85?2

CIVIL APPEAL NO. 1773.  OF 1894 CLe !
(Arising out of S.L.P.(C) NoO. 1884 of 1989)

The Union of India
Versus

N

s.K. Ltall ' V '_' .. .Respondent

i | i N

. J.UDGME NT ¢

NP, SINGH.J. ' 4%

et

Leave granted. -

—

against an order dated-f.ib?1§88'passed by the Centra1

Administrative Tribunal, A1]ahabad (hereinafter referred

as the ‘Tribunal’).

Respondent retired from the service on 31.7.1979.
He filed an application before the Tribunal for a direction

that an obtion be given in terms of the Office Memorangum

No.F-19(4)-E.V./79 dated 25.5.1979, even to those

...Appeliants.

This appeal i&-on behalf of the Union of 1Indip,
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who




retired 'between.30.4.1979 and 30.1.1982. A grievance was
made that in terms of the aforesaﬁd' office Memorandum,

option could be exercised only by persons. who retired on or

after 30.9.1977 but not Later than 30.4.1979. e Trivunal -
allowed the said application. curing the hearing o©f the

present appeal, We were informed that Dy & Tater order, the

period of exercising the option has “been ‘extanded | upto

1.2.3982. The validity of the office Memorandum No.F—19(4)j&

E.V./79 dated 25.5.1979 nhas been oxaminad in detail in Civi\
appeal NO. 517 of 1987 (union of india V- pP.N., Menon &

Union 0L =12

ggg) disposed of today. ANy grievance made on pehalf of the

'respondent, in respect of the said office Memorandum shall

be examined, in terms of the judgment in the'.aforesaﬁd
appeal. in that view of the matter, hardly anything
survives requiring any order oOf direCtion:by this‘ Court.
Accordingly, the appeal is disposed'of in terms of the
judginent deiivered today "in civil Appeal NO. 517 of 1987.

There will be no order as to costs.
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| (Arising out of S.L.P. (C) No. 753 of 1991)‘ v
secretary to Govt. of India & ors. . .Appellants
| Versug‘ ’ : :
A1 India Sérvices Pensioners‘& ors. ..Respondents%

»

Leave grahted."

This agpreal has been filed against an order dated’



bLeave Petitions. fhese,appea1s have been filed on behalf

11.5.1989 passed by the Central 'Aqministrative Tr%buha1,

Jodhpur, holding that the members of the A1l India Services

Pensioners - respondents, who retired between 31 12.1978 and

31.1.1882, were'ent1t1ed to the\fu11'graded'dearness re11ef

i.e. Rs.200/- per month, from 1.12.1978. This dispute has

arisen in view of the OfszP Memorandum No. F-19(4)-E.V./

dated 25.5.1979. The Tribunal has pointed out ~certaj

anomaly with respect to the grievance of the respondent

.

Durihg the hearing of the appea1,‘we were informed that

said anomaly has been removed.. Accordingly, this appeal |

disposed of 1in terms of the judgment - delivered today

civil Appeal No 517 of 1987 ( Un1on of India V. P.N.

’Mengn’& Oors.). There will be no order as to costs.

|
CIVIL APPEAL N(S.1774, 1775-78,1779,1780 & 1781 OF 1994

(Arising out of'Spec1al Leave Petitions (Nos. 3971/85,
9346-49/87, 14427/88, 7049/89 and 9906 of 1991)

Govt. of India & Ors. etc.etc. ....Appe]\ants
Versus

D.Krishna Mohana Rao & Ors. ' ...Respondents

_Leave*lgranted in all the above mentioned Speci

the Union of India. They are disposed of in terms of 4

judgment delivered today by this Court in Civil Appeal N

517 of 1987 ( Union of India V. P.N.Menon & Ors.)
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There will be no order as to costs
,,_.,—»»f-“"”’/ WRIT PETITION (c) NO. 611 OF 1991 ,
e N . ) \ !
Hari Prakash & Anr. L Pet1t10ners
- Versus |
‘Union of India . .Respondent “
. .
' During the.héarihgf&fﬁthe'wriﬁ betition,'counsé1 fép
\" the barties.agreed that this case is fully Coveréd by the |
{ . i
' k\ Judgment of th1s Court 1n Action Committee South Eastern |
K - Railway Pensioners V. Unwon of Ind1a, 1991 Supp (2) S&p f
: Ny i
544, Accord1ng1y, the wr1t pet1t1on is d1sposed of in terms |
. of the aforesaid Judgment.,_There will be no order as to %
Eo c . . . . ’ I
' . v i
costs. :
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March 17, 1994
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